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THE DEPUTY CHAIRMAN : About less 

than two minutes are left. I think we adjourn 
for lunch now. We will continue the 
discussion on the Resolution. 

The House is adjourned for lunch till 2.30 
P.M. 

The House then adjourned for lunch at 
twenty-nine minutes past one of the 
clock. 

The House reassembled after lunch at 
thirtytwo minutes past two of the clock, 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) in the Chair. 

THE BUDGET (RADLWAYS), 1992-93 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): Sir, I lay on the Table a 
statement (in English and Hindi) of the 
estimated receipts and expenditure of the 
Government of India for the year 1992-93   , 
in respect of Railways. 

SHRI DIPEN GHOSH: (West Bengal) 
Last time it was promised that the 
Government will take a decision on the 
reinstatement of the Railway employees. May 
I know from the Railway Minister what steps 
they have taken to implement their assurance 
given on the floor of the Parliament? 

SHRI JAGDISH PRASAD 
MATHUR: (Uttar Pradesh) Is it a correct 
time to make the statement? What is the 
position? The Minister should clarify the 
position. It affects the interests of so many 
workers. 

SHRI DIPEN GHOSH: It was decision by 
the previous Government and on a number of 
occasions in the past and during the last year 
even when the last Railway Budget was 
placed, the Govemment had promised that 
they would take it up and the Government 
will make an announcement, but the whole 
year has elapsed. 

SHRI JAGDISH PRASAD 
MATHUR: I support him on this. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The Minister is here. I think he is 
taking note of it. If he wants to react now or 
later on, he can do that. 

SHRI JAGDISH PRASAD 
MATHUR: He should promise as to when he 
is going to make a statement on this. Is he 
making the statement tomorrow or when? It 
is essential. 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. Mishra, I think the Minister 
has already told the morning session that he 
would make a statement on this issue. In time 
he will make his statement. 

Now, we take up the Statutory Resolution 
on Manipur. 

STATUTORY RESOLUTION 
APPROVING PRESIDENT'S 

PROCLAMATION UNDER ARTICLE 
356 IN RELATION TO MAMPUR AND 
MOTION SEEKING REVOCATION OF 

PRESIDENT'S PROCLAMATION—
Contd. 

SHRI RAMACHANDRAN PILLAI 
(Kerala): I oppose the Resolution as it does 
not demand the dissolution of the Assembly 
and holding of fresh elections. 

The Union Government is misusing the 
provisions of the Constitution to suit its 
narrow and partisan interests. Whatever be 
the limitations of the Constitution, it 
embodies the Democratic aspirations of the 
people. It carries forward the great traditions 
and heritage of our country. Instead of 
strengthening it, the      Congress       (I),       
the      Union 
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Government is trying to weaken it-subvert it 
to suit their narrow partisan interests. The 
concept of democracy does not stand for the 
perpetuation of one party rule. The federal 
polity further strengthens and takes into 
consideration the realities of diversities in our 
country. The Union Government is keeping 
the Assembly in a state of suspended 
animation. We all witnessed the sordid drama 
enacted there. In the present situation, it is 
absolutely impossible to have a stable 
Ministry there. Why does the Central 
Government keep the Assembly in a state of 
suspended animation? I fear that is for 
political horse-trading. The Union 
Governme/it is intending to impose by 
dubious means their own Ministry there. Such 
actions will create a very difficult situation in 
that sensitive State. We now in India are 
witnessing such happenings results of such 
narrow partisan actions of the Central 
Government. The Congress (I) party has 
alienated a considerable section of the people 
in Kashmir and in Punjab. So such narrow 
partisan actions will definitely endanger the 
unity and integrity of our country. That is 
why I demand immediate dissolution of the 
Assembly and fresh elections as requested by 
the Chief Minister on the 5th January. Thank 
you, Sir. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. John Fernandes. He is not 
here, Mr. G. Vijaya Mohan Reddy. 

DR. G. VIJAYA MOHAN REDDY: 
Mr. Vice-Chairman, Sir, it is usual that the 
Congress party has got scant respect for 
democracy. It has been proved umpteen 
times. Before the present Government came 
into power, elections were to be held in 
Punjab. As soon as they came into power, 
within 24 hours, elections to Punjab were 
postponed. Now there is a swearing in 
ceremony of a Cabinet elected by three-
fourths majority with nine per cent votes. 
This is the tragedy. We demanded on the 
floor of the House that a package should be 
announced for the people of Punjab as a 
pledge of the Parliament, of the Indian 
people. But no package was announced. I 
have to state that the then Chief Minister of 
Manipur convened his Cabinet and asked for 
elections. 

It was the bounden duty of the 
Government, the Central Government, to 
agree with that proposal. But, the Governor 
comes in between and the Governor's opinion 
is being taken. I do not know why. There was 
one Ramlal in Andhra Pradesh. He made the 
majority into a minority and overthrew our 
Government. Another Government was 
sworn in. And after thirty days, it was proved 
that the Government that was sworn in did 
not have the requisite majority and we came 
back to power. True to the sentiments of the 
people and our loyalty to democracy, we 
resigned, we went to the people and we came 
back with two-thirds majority. If the same 
thing is practised in Manipur today, if 
elections are held, the United Front will come 
back with two-thirds majority. What is it that 
this Government is doing for the people to 
vote for it? 

Take the case of rise in prices. In 100 days 
prices will be brought down everywhere. 
That was the pledge. But another Rs. 1000 
crores is being levied on the people by the 
Railway Ministry. If we go into the matter, 
the Congress party is at its last wicket in 
Manipur also. And now, stating that the 
Assembly will be in suspended animation has 
no relevance at all. When they pulled down 
the Karnataka Government, they said that 
there was horse-trading. But today, what is 
going on in Manipur? What is the expectation 
of the Congress Govemment except horse-
trading? By hook or crook, they will come to 
power like in Meghalaya and Tripura. We 
had been to Tripura. And afterwards also, we 
had been receiving reports that the Tribal 
people were dying of starvation. No ration 
was being issued to them and thousands of 
houses were burnt. The tribal people were 
being driven into desperation. Under such 
conditions, the Government falls. Is it not 
right? After so many atrocities, it was for the 
Congress party to agree to go for the polls. 
But it refuses. It makes another manipulation 
and gets another gentleman to take over. 
Internal party matters bring down 
Governments. To do this, misuse of Article 
356 is indulged in. This has been said by 
Sarkaria Commission. In most of the cases, in 
almost fifty per cent of   the   cases,   Article   
356   has   been 
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misused in your own States. You know Vice-
Chairman, Sir that your Government has been 
pulled down. For what purpose? To bring a 
Congress Government. In the same way, you 
have the Kashmir problem. So many 
Government were pulled down. In' the same 
way-you have the Punjab problem. In the 
President's Address it was said that the 
Barnala Government was doing very well in 
Punjab. They appreciated him. They said that 
they had given unqualified support to Mr. 
Barnala. But before the ink was dry, before 
the President's Address spread to the masses, 
the Barnala Government was pulled down. 
And a whimsical charge of corruption had 
been put in there! And now they are stating 
that terrorism is one of the reasons why there 
cannot be elections in Manipur. When you can 
hold elections in Punjab, what could prevent 
you from having elections in Manipur? 

There is no such atmosphere at all in 
Manipur. We are not reading in the press. 
(Interruptions). 

SHRI V. NARAYANASAMY: There is 
no necessity to hold elections there. 

DR. G. VIJAYA MOHAN REDDY. That 
is all right for you. And have indirect elections 
for local bodies just like in Andhra Pradesh. 
For a single-window election you get two 
people nominated. You take away, you steal 
away, Members keeping them in camps. Give 
them liquor, give them everything and finally 
come out and say that you are practising 
democracy. In Andhra Pradesh, the 
Government wants only indirect elections. 
They can never face a direct election. If they 
face direct elections, they will be defeated. 
(Interruptions). 

SHRI V. NARAYANASAMY: Who 
defeated the ...(Interruptions). 

DR. G. VIJAYA MOHAN REDDY: That 
is indirect election. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. Narayanasamy, please don't 
interrupt. Let him complete. 

DR. G. VIJAYA MOHAN REDDY: You 
are always for indirect elections. Today, two 
camps are being run in Manipur. 
(Interruptions). This is the way they are 
functioning. The Congress (I) party will 
never learn it. That is the tragedy.   In  the  
new  atmosphere,   the 

Congress (1) party may react better. But the 
tragedy of the matter is that it refuses to learn. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please conclude. 

DR. G. VIJAYA MOHAN REDDY: As 
far as Manipur is concerned, the people of 
Manipur have to decide the fate of the State 
and not anybody else. That is why I oppose 
the Statutory Resolution. 

SHRI JOHN F. FERNANDES (Goa): 
Thank you Mr. Vice-Chairman. I rise to support 
the proclamation issued by the President on 
7th of January, 1992, suspending the 
Assembly of Manipur. It was a right step for 
the President to keep the Assembly in 
suspended animation because the State 
Cabinet passed a resolution on 4th of January 
saying that the State Assembly should be 
dissolved. No Government in its proper senses, 
if it enjoys the majority of the MLAs, will 
recommend such a dissolution. Therefore, it 
was as foregone conclusion that that 
Government of the day had tost majority in the 
House. I say the President has taken a right 
decision because by not dissolving the 
Assembly, the President has kept up the 
democratic values of this nation. It is this 
Government, the Congress Government that 
passed the Anti-Defection Act in 1985 and it is 
not the motive of this Government to see that 
defection is encouraged in any part of the 
country or in any corner of the country. The 
latest example is the restoration of a popular 
Govemment in Punjab. This morning, we 
have seen a very popular Govemment with 
the mandate of the people has been restored. 
in Punjab. This is only possible because of the 
democratic values the Congress parry and the 
Congress Governments are upholding. 

Sir, if we analyse the election result of 
Manipur, six political parties came together 
to form the ULF Government and they got 
only 34 seats. If we divide the seats, I think 
hardly each party got five-and-a-half seat. 
That shows that there was instability in that 
State right from 'the day of its inception. On 
the contrary, the Congress (I) party got the 
majority seats. It became the largest major 
group in that Assembly by winning 
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26 seats out of 60 seats. It was mentioned by 
my colleague from Manipur in the morning 
that the malady of defection is the 
prerogative of north-eastern States. I may say 
here that this defection was engineered by 
none other than the then Union Railway 
Minister of the National Front Government. 
This malady was not only in the north-eastern 
region, but this particular Minister also came 
to Goa. He dislodged a popular Congress (I) 
Government there. So it is not proper for the 
Opposition to filling charges at the Treasury 
Benches that it is the Congress party which is 
advocating defection. In case we wanted to 
install the Government, on the day the 
Assembly was dissolved, we could have done 
it. The Congress (I) party had a majority. We 
had about 34 seats out of 60 seats and we 
could have well installed a Congress (I) 
Government in that State. But we did not 
want to precipitate things because this State 
is a disturbed State. It is a border State, 
having a common border with other foreign 
countries and insurgency is the order of the 
day. It is not the intention of the Congress 
Government at the Centre to see that defector 
Governments are installed day in and day out. 
The very fact that we have kept the Assembly 
in suspended animation is an indicator to that 
effect. I feel with the proper alignment of 
democratic and political forces in Manipur, a 
popular Government will be installed very 
soon as it has been done in Goa. 

With these few words, I support the 
proclamation issued by the President. Thank 
you. 
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THE VICE-CHAIRMAN. (DR. NAGEN 
SAIKIA): You will have your say when your 
turn comes. Let him have his say. 

SHRI V. NARAYANASAMY: He has 
yielded. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Are you yielding? 
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SHRI SANGH PRIYA GAUTAM: You 
have encouraged regional parties and 
terrorism in Kashmir, in Kerala, in Tamil 
Nadu and elsewhere. You have aligned with 
regional parties and formed Governments 
with them. You are contradicting your own 
doings. 

PROF. SAURIN BHATTACHARYA 
(West Bengal): Mr. Vice-Chairman, the 
question before us is something like this. It is 
very difficult to find merit either on this or 
on the other side. The account that was 
placed before the House by the Member from 
Manipur makes really dismal reading and 
dismal hearing. Defectors for four times of 
such and such number, three times of such 
and such number and two times of such and 
such number. Their number is like this. 
Manipur is a very beautiful State. At the same 
time, it is a border State bordering Myanmar 
or Burma and having all types of devious 
activities from the side of Burma. This is 
known to everybody. At the same time, there 
are extremists who do not like to be within 
the Indian Union. Now, politicising in this 
manner in a very sensitive State like Manipur 
is nothing short of acting against the national 
interest. And this is what has been done in 
Manipur and we can say that such thing has 
been done in Punjab also. Facts would reveal 
that manipulated elections cannot bring about 
democracy and peace. In Manipur, it is not a 
question of merit on the part of Shri Ranbir 
Singh or Shri Dorendra Singh. The question 
is why the Assembly in Manipur has been 
kept under suspended animation? With such 
a dismal record of its majority, what is there 
to expect out of    it?    These    questions    
should    be 
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our good friends, Shri M.M. Jacob, who is 
now an itinerant Ambassador of the Home 
Department. He must answer as to why 
obvious scope for manipulations has been 
given to the party which is also the Central 
ruling party. Shri Dorendra Singh is an old 
hand in this case. Perhaps relying on his 
efficiency, the Government of India has kept 
the Assembly under suspended animation. It 
is an immoral act. Don't compound this 
immoral act by prolonging it. So far as 
President's Rule is concerned, it is all right. 
But so far as the other part is concerned, that 
is, keeping the Assembly under suspended 
animation, it is something which can be 
changed. I think the position of this 
Government will really improve if they agree 
to dissolve this Assembly forthwith and 
prepare ground for elections and come to 
power through an open election and not by 
clandestine things. Thank you. 

SHRIMATI BIJOYA CHAKRA VAR-
TY: We are discussing a very unwise, 
unjustified and an immature decision of a 
mature Government in this House. Everybody 
knows that Manipur is a border State placed 
in the remotest corner of the country, that is, 
the eastern-most part of trie country. It is also 
a very sensitive area bordering Burma which 
is the cockpit of all the extremist and terrorist 
agencies. It has access to China also. The 
decision of the Central Government to 
impose President's Rule and to keep the 
Assembly under suspended animation is a 
sort of an enigma which cannot solve any of 
the problems of the border States. The 
Cabinet decision of the Manipur Government 
was for the dissolution of the Assembly. Why 
has it not been dissolved? That is a question 
to which probably we can never get an 
answer. By keeping the Assembly in 
animated suspension what purpose the 
Congress-I Government is going to achieve is 
best known to all. I am putting this question, 
through you, to the House. This has been 
done by the Government for buying time so 
that the Congress-I Government here or the 
Congress Party may do horsetrading, a thing 
to which it is accustomed. And we 

have seen what this Government has done in 
Meghalaya and in Assam also. Elections are 
held under the cover of military and under the 
cover of different black laws. And the result 
of a recently concluded election in Punjab 
speaks volumes as to how the Congress-I 
there came to power. According to the report 
of the Governor, some of the political leaders 
have had talks with the extremists. If that be 
so, can the Centre wipe out all the extremists, 
all the terrorists, in Manipur by keeping the 
Assembly in animated suspension? Did the 
Central Government achieve anything in 
Punjab or in Kashmir? 

Presently the United Legislative Front in 
Manipur has 26 Members in the present 
House of 53; 7 have already been disqualified 
and the Congress-I has got only 13 Members. 
May I know from the honourable Minister—a 
repeat of Meghalaya—how many 'Ayarams' 
are going to join the Congress-I and when so 
that the Congress-I may form a plus or minus 
Ministry there? If that happens, it will be a 
farce of the biggest democracy in the world. 
What is the reason behind not dissolving the 
Assembly? I demand, through you, the 
holding of fresh elections there as early as 
possible. That is the aspiration of the people 
of that State, because I know some of the 
people there. If the Congress-I forms a 
Ministry there with 'Ayarams and Gayarams', 
such Government can never satisfy the 
people there. The people there are restless. 
There is bound to be unrest in that State. The 
Congress-I may run the administration there 
but that type of Government can never win 
the hearts of the people. I, therefore, urge this 
Government, through you, to hold elections 
as early as possible because I feel that this is 
the only right step to be taken at this juncture 
in order to save democracy. Thank you. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Shri Ram Awadesh Singh. Not 
here. Now Shri Shankar Dayal Singh. 
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THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): Now the Home Minister to reply. 

SHRI M.M. JACOB: Sir, I am grateful to the 
Members who have participated in this debate. I do 
not wish to make a very lengthy speech in reply 
because many of the Members are showing 
restlessness going out for one reason or the 
other. But, Sir, at the same time, many Members, 
Shri Mathur, Shri Narayansamy, Shri Kulabidhu 
Singh, Shri Ahluwalia, Shri Ramachandran Pillai, 
Shri John Fernandes, Shri Chaturanan Mishra, 
Shri Rajni Ranjan Sahu, Shri Souren 
Bhattacharya, Shrimati Bijoya Chakravar-ty and Shri 
Shankar Dayal Singh participated in the 
discussion. 

One thing that I could see from the trend of 
the discussion is that everybody agreed that 
instability in the North-East is not a desirable 
thing at all and that, to ensure the safety and 
security of the country, we should maintain 
discipline and unity in our country. What 
happened in Manipur is not a very healthy thing 
and I need not repeat that and I also do not want 
to explain chronologically as to what they did, 
who defected from which side to which side and 
so on. But, looking at the scenario, when the 
election-was taking place last time, the General 
Election in that State, the party position was that 
the Congress-I was having 26 and the MPP 11. 
The MPP is a regional party and this party with 
eleven Members was able to from a 
Government subse- 

quently bypassing the party of 26! Nothing 
can be stranger than this. But it is because of the 
very hard work of my friends like Shri Jaipal 
Reddy and the intelligent work done during the 
General Election by them. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): Yes. Mr. Jaipal Reddy, I 
think you are not listening to him. 

SHRI M.M JACOB: It is because of the 
disinformation campaign which went on at that 
time in our country that our party lost the 
majority. That is the only political event that 
happened at that time in India. Nothing else 
happened. The political event was that because of 
some disinformation campaign or whatever it is, 
we lost, the Congress-I lost, the power. 
Suddenly, the scenario changed and a party 
with 26 goes to the Opposition and a party with 
11 becomes the ruling party! 

SHRI V. NARAYANASAMY: Thanks to 
Mr. George Fernandes. 

SHRI M.M. JACOB: Since then you started 
witnessing unhealthy scenes in a beautiful State like 
Manipur and Manipur is a State where the people 
are traditionally peaceful and where the people 
have always wanted to remain in India at any 
cost. They were not secessionists, they were 
not separatists, and they wanted to be in 
India, strongly with India. But, during the last 
one or two years, a trend has been noticed, and it 
is that there are extremists, there are NSCN 
extremists coming and operating in some of the 
border areas in that State, and some of them 
have had even training in Bangladesh and in the 
neighbouring country, Myanmar. They have 
been getting training in insurgency and coming 
back here and infiltrating there. Thtuik God, they 
could not succeed because of the Manipur 
people who were not prepared to accept the 
trend of separatism or terrorism. The people of 
Manipur were ready to resist it, irrespective of 
whatever party they belonged to. I congratulate 
the people of Manipur. But still the danger is 
increasing every day. So, it is at such a time 
that we find the political turmoil going to 
uncertain limits. Sir, the Speaker 
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isqualified seven Members. I know he has got the 
right. But the strength got reduced. Then he 
disqualified three Members. Again it got reduced. 
Finally, after the disqualification and all that, 
they went to the Supreme Court and the Supreme 
Court had given a verdict that the disqualification 
was wrong and illegal and that they had to be 
made eligible to become Members of the 
Assembly. In spite of this verdict, the Speaker 
refused to abide by it. The arguments may be 
many in this connection. Why the Speaker did 
what he did is the Speaker's concern and I am not 
going to criticise the Speaker. But the Speaker 
took refuge under the Tenth Schedule of the 
Constitution, the anti-defection law, saying 
that he was the ultimate authority to decide. I do 
not question tiiat. But there is another point 
here. We are living in a country called India and 
in India, there is a Constitution and that 
Constitution has created certain institutions like 
Speaker, institutions like the Supreme Court. The 
Supreme Court is a creation of the Constitution 
and the Speaker is a creation of the Constitution. 
So there certain things our Constitution has 
guaranteed to this country. It is up to us to ponder 
over to find out whether we are acting in good 
faith to the Constitution of India. Then, if that is 
so, the Supreme Court verdict should be 
understood by all of us, including the Speaker, in 
the correct perspective and the Speaker should 
take the lead. All the speakers must take the 
lead. I am not going to comment on any conduct 
of die Speaker, because it is not my jurisdiction. 
Sir, I leave it there. But after all that we find one 
day the Governor sends his report here that 
political instability is mounting up, that the 
administrative machinery is also not in good shape 
and any continuance of the Government here 
looks like adding on to the instability of the 
State. 

Sir, two or three months back I went to 
Manipur when Mr. Ranbir Singh was the Chief 
Minister. I had good discussions with him. Sir, 
on that day, unfortunately, an Indian Airlines 
plane had crashed in Imphal and many people lost 
their lives. Sir, my own experience I can narrate 
here. Mr. Madhavrao Scindia, the Civil 
Aviation Minister, flew 

to Imphal had to call on him when I was in the 
Raj Bhavan to provide him some help to collect 
the dead bodies of the people from the hilltop 
to the mortuary or to the city. The City Police 
was not able to go; they were not going. I 
enquired: where is the District Collector? The 
District Collector is not to be found. I asked the 
Chief Minister: when a calamity like this 
happens, when many lives are lost on the hill-
tops, you don't have anybody to go and collect 
the dead bodies even? What is happening in the 
State? The BSF Jawans and the CRPF Jawans 
were provided by us on the spot. I called the 
Director-General and the I.Gs of both, 
summoned them to the Raj Bhawan. It was very 
late in the night. I said: in the night you have to 
go and collect die dead bodies and in the 
morning die dead bodies must be here in die city. 
Sir die dead bodies were brought, with die help 
of BSF Jawans and others who were helping us 
and paramilitary forces. I am not undermining the 
Manipur police. The Manipur police is one of the 
best police in die north-east. I know their quality, 
their ability. But somehow it was missing, the 
organizational type, because there was some 
failure. Then I came here. I wrote a very strong 
letter to the Chief Minister, asking him: you are 
slipping out of control and something has to be 
done about it and you have to rectify the 
mistake and see mat the administration is perfecdy 
maintained, otherwise we will find ourselves in 
difficulty in this country. Sir, it was human 
consideration and it was not political 
consideration. These people included all the 
parties, and not party people, and some people 
from Nagaland also who died. Sir, this is the 
situation that made us alarming. Even then we 
did not do anything with the Government. We 
did not ask the Government to do anything. We 
only wanted to tone up die adminstration. It was 
the right of the Central Government to ask for 
toning up the adminstration. We asked for die 
toning up of the adminstration. I know Fotedarii 
says: we are in a hurry... 

SHRI CHATURANAN MISHRA: Will 
you yield for a moment? I find tiiat in some 
States due to regionalism or other things our 
people are alienated and it should be our aim to 
win over these 
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people. When I visited Manipur I found that 
they are very much agitated about the 
question of inclusion of the Manipuri 
language in the 8th Schedule of the 
constitution. So I would like to know, what is 
your view about that? 

SHRI M.M. JACOB: Thank you, Mishraji. 
There are burning questions which are 
agitating the minds of the people of 
Manipur—not this political scenario of 
jumping this side or that side. They are really 
concerned about certain things like the 
autonomous District Council for the Tribal 
Areas, like the Manipuri language to be given 
a status, and all these things are there. Sir, I 
am aware of that. This Government is trying to 
take a very positive view of these things, and I 
hope we will be able to take* a very 
encouraging step in this direction very shortly. 
I am not able to comment anything at this 
stage. 

THE LEADER OF THE OPPO-
SITION/(SHRI S. JAIPAL REDDY): Mr. 
Minister, we have been told by you and 
others that the Governor recommended 
President's rule and placing the Assembly 
under suspended animation. 

I would like to know whether it is not a 
fact that the Governor, in addition to this, has 
also in his report told the Government of 
India to consider dissolution of the 
Assembly. If so, why has this latter part of 
the Governor's recommendation not been 
favourably considered by the Central 
Government? 

SHRI M.M. JACOB: Sir, this is a point on 
which there seems to be some confusion. The 
Confusion is that the Governor advised 
immediate dissolution of the House. Sir, the 
Governor's report is on the Table of the 
House. The Governor has said that the Chief 
Minister has advised on thee 5th for the 
dissolution of the House. But, Sir, before that, 
the CLP leader of the Congress has already 
gone to the Governor showing a list of about 
33 Members and proving majority for his 
Party and staking claim for forming the 
Government. The Chief Minister voluntarily 
said that he convened a Cabinet meeting and 
advised dissolution of the House. By the time 
he advised dissolution of the House, in reality 
he did not have the majority. So, 

in any State, when a Chief Minister advises 
for the dissolution of the House, unless he is 
enjoying majority by public understanding, it 
is very embarrassing for a Governor to 
recommend for the dissolution. So, Sir... 

SHRI S. JAIPAL REDDY: No, no. Mr. 
Home Minister... 

SHRI M.M. JACOB: Let me complete. So, 
the Governor says this is the Governor's 
second report which is on the Table of the 
House—"Accordingly, the Chief Minister 
Ranbir Singh, in a letter submitted to me 
today advised me for dissolving the Manipur 
Legislative Assembly under article 174 (2B) 
of the Constitution. I am not acting on this as 
I have already reported on the situation..." 
Already reported means, there is instability, 
Assembly is in suspended animation. So, 'let 
me watch for some days and see whether 
stability can be brought about, and then it can 
be revived.' 

SHRI S. JAIPAL REDDY: No. The point 
is this. On the day the Chief Minister 
recommended dissolution, the Chief Minister 
had the majority. Even if the seven people, 
whose membership was restored by the 
Supreme Court were to be counted against 
the Cheif Minister, the Chief Minister had a 
majority. And later on, after the Cabinet 
recommended dissolution, some Members of 
the Chief Minister's camp defected, reducing 
him to a minority. On the day he reco-
mmended dissolution, he was in majority. 

SHRI M.M. JACOB: Mr. Jaipal Reddy, 
even in your own Janata Dal party, you had 
11 Members there, and 7 of them went out to 
form another Janata Dal and declared their 
support to the Congress Party. 

SHRI S. JAIPAL REDDY: I am not 
disagreeing with you there. But the point is: 
When did they do that? I made this point 
earlier. When did they do that? It was after 
the Chief Minister recommended dissolution 
of the Assembly. On the day, on the night 
when he recommended dissolution, he had 
the majority. And that recommedation was 
binding on the Governor. (Interruptions) 



 
SHRI M.M. JACOB: All of them had gone 

to the Congress camp. Many of these people 
had already gone to the Congress camp, 
according to our information, and even the 6 
Congress(s) Members, including the 
Minister... (Interruptions) The Governor was 
convinced. 

SHRI S. JAIPAL REDDY: In this 
situation, the hon. Minister should appreciate, 
the only honest and logical solution is a fresh 
election. Why are you running away from a 
fresh election? 

SHRI M.M. JACOB: We are not running 
away from elections. 

SHRI S. JAIPAL REDDY: Why are you 
afraid of a fresh election? Maybe, you will 
win. 

SHRI M.M. JACOB: Do you think we will 
ever run away from elections in this country? 
Do you think a party that has the courage to 
hold elections in Punjab will run away from 
elections? . SHRI S. JAIPAL REDDY: You 
ran way from Punjab elections earlier. You 
bycotted the elections earlier. You are known 
for your cowardice; you are known for your 
opportunistic electoral 
cowardice...(Interruptions) The point I am 
trying to make is this. Why don't you disslove 
the Assembly now? Why do you want to 
prolong the agony... (Interruptions) 

SHRI M.M. JACOB: You listen to me for 
a moment. The Governor recommended 
President's Rule on the 2nd of January, the 
Chief Minister comes with the statement, 
"pleased dissolve the House." That is on the 
5th of January. 

AN HON. MEMBER: 4th of January. 

SHRI M.M. JACOB: What is the 
recommendation first? President's rule was 
recommended by the Governor on 2nd 
January and the Chief Minister claims 
majority... 

SHRI S. JAIPAL REDDY: How did the 
Governor recommend on the 2nd? In that 
case the Governor was wrong. Majority of 
the Chief Minister should have been put to 
test on the floor of the House. 

S.HRI M.M. JACQB: It is not me; it was 
the Governor. 

SHRI S. JAIPAL REDDY: Obviously, the 
Governor was only instructed by you. 

SHRI H. HANUMANTHAPPA 
(Karnataka): What did you do in Karnataka? 
You directed the Governor ...(In terruptions) 

SHRI S. JAIPAL REDDY: I want to tell 
you that all the parties on this side are of one 
view on this question; there is a consensus 
that the present Assembly in Manipur does 
not represent or reflect the popular will of the 
people there. It needs to be dissolved 
instantly. We are not opposed to President's 
rule. We do not want another Congress-I 
Ministry to be foisted there.... (Interruptions). 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Please don't stand up; let the 
Minister reply. 

    SHRI S. JAIPAL REDDY: We want an 
assurance from you. 

SHRI M.M. JACOB: I would like to 
conclude by appreciating the points 
mentioned by Mr. Jaipal Reddy and also 
drawing your kind attention s, to the 
Governor's two reports in which he said that 
it is no time for any elections and that 
political stability has to be ensured, that what 
is going on is something fishy and that let us 
wait and watch for some more time. Because 
of this, animated suspension is there. 

So I strongly recommend to the House to 
support the Resolution. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Mr. Mathur. He is not here. 

I shall now put the Statutory Resolution 
moved by the Home Minister to vote. The 
question is: 

"That this House approves the Proclamation 
issued by the President on the 7th 
January, 1992, under article 356 of 
the Constitution, in relation to the 
State of Manipur." 

The motion was adopted. 

STATUTORY RESOLUTION APP 
ROVING CONTINUANCE OF 

PRESIDENT'S PROCLAMATION IN 
RELATION TO JAMMU AND 

KASHMIR 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): We now take up Statutory  
Resolution   in  relation  to  the 
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